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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 22" November, 2021.

L. A. BILL No. 13 of 2021.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
ASSIGNED LANDS (PROHIBITION OF TRANSFERS)ACT, 1977.

~ Beit enacted by the Legislature of the State of Andhra Pradesh in the Seventh
Second Year of the Republic of India as follows',-

= (1)  This Act may be called the A_ndhfa Pradesh Assigned Lands
(Prohibition of Transfers) (Amendment) Act, 2021.

(2) It shall be deemed to have come into force with effect on and from
the 17" September, 2021. :

¢ In the Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act, 1977,
in Section 3, for sub-sections (2A) and (2B), the following shall be substituted,
namely ,- - T

" “(2A)yNo assignee shali transfer any assigned house site or house constructed

. onany assigned house site, and no person shall acquire any assigned house site

or house constructed on any assigned house site; either by purchase, gift, lease

(except in the case of Lease to the Andhra Pradesh Green Energy Corporation

Ltd., for use as deemed fit and including for usage of non-agriculture purpose),

mortgage, exchange or otherwise, till completion of the period often (10) years
from the date of assignment. ;

1145721 ' (1]
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(ZB) Where the assi igned house site or house constructed on any assigned
house site has already been alienated by the assignee as on the date of -
commencement of this Act; and complies with sub-section (2A);

Or

the assigned house site or r house constructed on any assigned house site is
proposed for alienation duly complying with the sub-section (2A), such
alienation shall be permitted as per the procedure prescrlbed -

SRae‘F,’;Z]Sa“d L (I)  Thé Andhra Pradesh Assigned Lands (Prohibition of Transfers)
% ; ' ' (Amendment) Ordmance 2021 1is hereby repealed. :

Ordinance No. 16 - : '(2)

of 2021 Notwithstanding such repeal, anything done or any action taken

under the said Ordmance shall be deemed to have been done or
‘taken under this Act;

-
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STATEMENT OF OBJECTS AND REASONS

Presently, the Andhra Pradesh Assi gned Lands G’rohlblnon of Transfers) Act, 1977 (Act No 9of
1977) provides that no assignee shall transfer / alienate the assigned house site or no person shall acqurire
any assigned house site, either by purchase, gify, lease, mortgage, exchange or - otherwise, till completion of
the period of twenty (20) years from the date of assignment. The Government intends of reduce thls

period from twenty (20) years to ten (10) years;

The Government have further decided to rationlize the transfer of assigned house sites, which have
already been taken place as on the date of commencement of the Andhra Pradesh Assigned Lands
(Prohibition of Transfers) (Amendment) Ordinace, 2021 (Andhra Pradesh Ordinance No. 16 0f 202 1)
with uniform process Wlth an aim to provide Housmg for all. . ; e

Accordingly, it has been decided to amend the Andhra Pradesh Assi gned Lands (Prohlbltron of
Transfers) Act, 1977 (ActNo. 9 of 1977). suitably.

Asthe Legislature of the State is not then in session, having been prorogued, and it has been
decided to give effect to the above decison immediately, the Andhra Pradesh Assigned Lands
(Prohlbmon of Transfers) (Amendment) Ordinance, 2021. (Andhra Pradesh Ordinance No. 16 of
2021) was promulgated by His Excellency the Governor on the 16th September, 2021, which has
been published in the Andhra Pradesh Gazette on 17th September 2021.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

DHARMANA KRISHNA DAS,
Deputy Chief Minister,

ReVenue, Registration & Stamps -

Government of A. P., Amaravati.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 ofthe Bill authorize the Government to issue notification or to make Rules in respect of
the matters specified therem and generally to carry out the purposes of the Act.

All'such Rules so  inade or notlﬁcatlon issued, whlch are intended to cover matters mostly of
procedural in nature are to be laid onthe table of the both Houses of the State legislature and w111 be

subject to any modlﬁca‘uon made by the. Leglslature ;

The above provisions of the Bill regardmg delegated legislation are thus of normal type and
mainly intended to cover matters of procedure. -

DHARMANA KRISHNA DAS,
Deputy Chief Minister,
Revenue, Registration & Stamps
Government of A. P., Amaravati.
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. MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRAPRADESH LEGISLATIVE ASSEMBLEY

. The Andhra Pradesh Assigned Lands (Prohibition of Tfahsfers) (Amendment)-Bill, 2021

after it is passed by the Legislature of the State, may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

DHARMANA KRISHNA DAS,
Deputy Chief Minister,

Revenue, Registration & Stamps

" Government of A. P., Amaravaﬁ.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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